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       O R D E R 
 

  IA No. 211 of 2012  
          (Condone delay Appl.)  

 
 Mr. Nayak, the learned counsel for the Respondent-

Commission has strenuously opposed the Application to condone 

the delay, on the ground that the affidavit sworn to by the Advocate 

cannot be entertained.  

 It is noticed that the affidavit to condone the delay of 19 days 

in filing the Appeal, has been sworn to by the Advocate, who is 

appearing for the party.  It is not fair on the part of the Advocate to 

file an affidavit on behalf of Applicant/Appellant.   
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 Therefore, the Application is dismissed.  However, it is open to 

the Applicant/Appellant to file the fresh affidavit explaining the 

delay. 

  

    (Rakesh Nath)    (Justice M. Karpaga Vinayagam ) 
Technical Member                   Chairperson  
 
  ts/mk 
 


